
[11 December, 2006] RAJYA SABHA 

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, we want the 

Question Hour (Interruptions)... 

SHRI SANTOSH BAGRODIA (Rajasthan): They are not interested in 

tribal affairs. They are only interested in...(Interruptions)... 

PROF. RAM DEO BHANDARY: Sir, we want the Question Hour only. 

(Interruptions) 
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The House then adjourned at thirteen minutes 

past eleven of the clock. 

The House reassembled at thirty minutes past eleven of the clock, 

MR. DEPUTY CHAIRMAN in the Chair 

__________ 

 

MR. DEPUTY CHAIRMAN: Question Hour. ...(Interruptions ������ 
[�
 ��   �� ...(�����)  .After Question Hour. ...(Interruptions) There is no 

notice for the suspension of Question Hour. ...(Interruptions) Question No. 

261 ...(Interruptions) Shri Ali Anwar...(Interruptions) ������ ��  C$��� �
�.FA 
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__________ 

ORAL ANSWERS TO QUESTIONS 
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Implementation of provisions of PESA 

†*261. SHRI ALI ANWAR: Will the Minister of TRIBAL AFFAIRS be 

pleased to state: 

(a) whether it is a fact that by implementing provisions of the Panchayat 

(Extension to the Scheduled Areas) Act, 1996, the Dalits among Scheduled 

Tribes have been deprived of their constitutional right of reservation; 

(b) if so, whether the matter has been brought to the notice of 

Government; and 

(c) whether Government would consider the cancellation/amendment of 

above Act? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. KYNDIAH): 

(a)to(c) a Statement is laid on the Table of the House. 

Statement 

(a) There is no category of dalits among Scheduled Tribes.' 

& (c) Do not arise.  
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MR. DEPUTY CHAIRMAN: 	� ������ C$�% �ह" �
�� 

...(�����)... ������ 	�
 �9��>F �ह" ह1(� ...(�����)...The House is 

adjourned till 12 o'clock. 

The House then adjourned at thirty-three minutes past eleven of the 

clock 

The House reassembled at twelve of the Clock, MR. DEPUTY 

CHAIRMAN in the Chair. 

†Original notice of the question was received in Hindi. 
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